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Government of Jammu & RKashmir
Planning Development & Monitoring Department
Civil Secretariat, J& K, Srinagar

LE LA

Motification,
ﬂ‘
Srinagar, the lfl- of Oxctober, 2022

In excreise of the powers conferred by section 30 read with secticn 1 of the

Registration of Births and Deaths Act, 1969, {Central Act of 18 of 196%). the Liculenant
Governor of the Union Territory of Jammu and Kashmir, with the approval of  the
Centrul Government, hereby makes the following rules; namely:-

Short title, extent and commencement.-
{1} These rules may be called the Jammu and Kashmir Registration of Births and
Deaths Rules, 2022,
2) They extend to the whole of the Union Territory of Jammu and Kashmir.
{3} They shall come into force with effect from the l"l:] day of October, 2022

Definitions.-

In these rules. unless the context otherwise requires,-

{2)“Act” means the Registration of Births and Deaths Act, 1969 (Ceniral Act
of 18 of 1969 ¥;

(b)*Form" means a Form appended 1o these rules: and

{c) “Section™ means a section of the Act.

Period of Gestation.- The period of gestation for the purposes ol clause {g) of
sub- section (1) of section 2 shall be twenty-cight wecks.

Submission of report under section 4 (4).- The report under sub- section (4] af
section 4 shall be prepared in the preseribed format appended (o these Rules and
shall be submitted along with the statistical report referred o in sub- section (2) of
section 19, 1o the Government by the Chief Registrar for every year by the 31°
July of the year following the year to which the reporl relates,

Form, ete, for giving information of births and deaths under section 8 and
Section 9.- (1) The information required to be given to the Registrar under section 8
or section Y, as the case way be, shall be in Form No.l (Birth Report). Form No.
LA (Birth of an adopted child), Form Ne.2 (Death Report), Form No3 (Still Birth
Report) for the registration of a birth, birth of an adopted child death and still birth
respectively. hereinafier to be collectively called the reporting forms. Information il
given orally shall be entered by the Registrar in the appropriate reporting forms and
the signature/ thumb impression of the informant abtained.

(2) The part of the reporting forms containing legal information shall be called the
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“Legal Part” and the parl containing statistical information shall be called the
‘Smatistical Part’

() The information referred 1o in sub-rule (1) shall be given within iwenty one days
{rom the date of birth, death and still birth.

Birth or death in a vehicle under sectiom 8 (13 (.- (1) In respect of a birth or death
in a moving vehicte, the person in charge of the vehicle shall give or cause to be
given the information under sub- section () of section 8 ar the first place of halt

Explanation:- For the purpose of this rule the term “Vehicle” means conveyance of
any kind used on land, air or water and includes an aircrafi, a boat, a ship a ratlway
carriage, a motor-car, a motor-cvele, a cart, a Tonga and a rickshaw eie.

(23 In the case of deathe. not falling under clauses {a) 10 (e} of sub- section (1) of
section § in which an inguesi is held, the officer who conducts the inquest shall give
or cause to be given the information under sub- section (1) of section 8.

Form of certificate under section 10 {3).- The certificate as to the cause of death
required under sub- section (3) of section 10 shall be issued in Form No, 4 or 4A and
the Registrar shall, after making nccessary entries in the register of deaths. forward
all such centificates w the Chicl Repistrar or the officer specified by him in this
behalf by the 10" of the month immediately following the month 1o which the
certificates relale,

Extracts of registration entries to be given under seetion 12.- (1) The axiracts of
particulars from the register relating to births or deaths 1o be given 1o an informant
under section 12 shall be in Form No. 5 or Form No. 6 as the case may be.

(2)  In the case of domiciliary events of births and deaths referred to 1n clause (a)
of sub- section (1) ol section 8 which are reported direct 10 the Rezgaistrar of
Births and Deaths, the head of the house or houschold as the case may be, or,
i his absence, the nearest relative of the head present in the house may collect
the extracts of hirth or death from the Repistrar within thirty davs of s
repoTLing.

(31 In the case of domiciliary events of births and deaths referred to in clause (a)
of sub- section (1) of section B which are reported by persons specified by
the State Government under sub- section (2) of the said section, the person so
specilied shall ransmit the extracts received from the Registrar or Births and
Deaths 1o the concerned head of the house or household as the case may be, or,
in his absence, the nearcst relative of the head present in the house within
thirty davs of its issue by the Registrar.

{4) In the case of institutional events of births and deaths referred to in clouses (h)
1o (&) of sub-section {1) of section 8, the nearest relative of the new bom or
deceased may collect the extract from the officer or person in charge ol the
institution concerned within thirty days of the occurrence ol the event of birth
or death,

{5} I the extract of birth or death is not collected by the concerned person as
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2.

1.

referred to in sub-rules (2) to {4) within the period stipulated therein, the
Registrar or the officer or person in charge of the concerned institution as
referred to in sub-rule (4) shall transmit the same to the concerned family by
post within fifteen days of the expiry of the aforesaid period.

Authority for delayed registration and fee payable thercof under section 13.(1)
Any birth or death of which information is given to the Registrar after the expiry of
the period specified in rule 3, but within thirty days of its oceurrence. shall be
registered on payment of a late fee of rupee two.

(2}  Any hirth or death of which information is given to the Registrar after thirty
davs but within onc year of ils oceurrence, shall be registered only with the written
permission of the officer prescribed in this behalf and on payment of a late lee of
rupees five.

{3)  Any hirth or death which has not been registered within one vear of s
occurrence, shall be registered only on an order of a Magisirate of the first class
or a Presidency Magistrate and on payment of a late Tee of rupees ten.

Period for the purpose of Section 14.- (1) Where the birth of any child had been
registered withoul a pame, the parent or guardian of such child shall, within
twelve{12) months from the date of the registration of the birth of the child, pive
information regarding the name of the child 1o the Registrar either orally or in
WTILINg

Provided that if the mformation 18 given after the aforesaid period of twelve (12)

months. which shall be reckoned as under:-

(i) (a) In case where the registration had been made prior (o the date of the
commencement of these rule, further 05 wears period from the date of
commencemnent of these Rules shall be given. Or

{b) In case where the registration had been made afier the dele of the
commencement of these Rules. and 15 years pertod from date of registration has
already been lapsed, they shall also be given 05 years period from the date of
commencement of these Rules. In respect of those cases. where 15 vears period
from the date of regisiration has not vet been lapsed, they shall be allowed o
avail the 15 years period. Or

(11) In case where the registration 15 made after the date of the commencemeamt of
these Rules, the period of 15 years from the date of such registration, subject
the provisions of Sub-Section (4) of Section 23,

the Registrar shall-

{a) If the register is in his possession forthwith enter the name in the relevent column
of the concerned Form in the birth regisier on payment of a late fec of rupees
five.

(b} If the register is not in his possession and if the information 1s given orally, make
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12,

a report giving necessary particulars, and il the information is given in writing,
forward the same 1o the officer specified by the Government in this behalf for
making the necessary entry on payment of a late fee of rupees five.

(2) The parent or the goardian, as the case may be, shall also present to the Registrar
the copy of the extract given to him under section 12 or a certified extract issued to
him under section 17 and on such presentation the Registrar shall make the necessary
endorsement relating to the name of the child or take action as laid down in clouse (b)
of the proviso to sub-rule (1),

Correction or cancellation of entry in the register of births and deaths under
Section 15.- (1) 1T it 18 reporied 10 the Registrar that a clerical or formal error has
been made in the register or if such error is otherwise noticed by him and if the
register is in his possession, the Registrar shall enquire into the matter and if he is
satisfied thal any such error has been made. he shall correct the emor (by correeting
or canceling the entry) as provided in section 15 and shall send an extract of the entry
showing the error and how it has been corrected to the U T Government or the officer
specitied by it in this behalf.

{21 In the case referred to in sub-rule (1} it the register is not in his possession, the
Registrar shall make & report 1o the UT Government or the officer specified by it
in this behalf and call for the relevant register and afier engquiring into the matter,
It he is sarisfied that any such error has been made, make the necessary
COTrection.

(31 Any such eorrection as mentioned in sub-rule (2} shall be countersigned by the
UT Government or the officer specified by it in this behalf when the register is
recenvied from the Registrar.

{(4) If any person asserts that any entry in the register of births and deaths is
erronecus in substance the Registrar may comect the eniry in the manner
preseribed under section 15 upon production by that person a declaration setiing
forth the nature of the error and true facts of® the case made by two credible
persons having knowledge of the facts of the case.

(3} MNotwithstanding anything contained in sub-rule (1) and sub- rule (4) the
Registrar shall make report of any correction of the kind refermed (o theren
giving necessary details to the Union Temitory Governmenl or the officer
specified in this behalf

{6} IT it is proved to the satisfaction of the Registrar that any entry in the register of
hirths amnd deaths has been fraudulently or improperly made. he shell make a
report piving necessary details 1o the officer authorized by the Chiel Registrar by
general or special order in this behall under section 25 and on hearing from him
take necessary action in the matter.

{7} In every case in which an entry i58 comrected or cancelled under this rule,
intimation thereof should be sent to the permanent address of the pergon who hag
given information under scction 8 or section @,

Form of register under section 16.-The legal part of the Forms No. 1, 2 and 3 shall
constitute the birth register, death register and still birth register (Form Nos, 7. B and
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13.

14,

15

16.

9} respectively.

Fees and postal charges payable under section 17.- (1) The fees pavable tor a
search to be made. an extract or a non-availability certificate 1o be issued under
section 17, shall be as follow:-

a) Search for a single entry in the first vear 15 2.041 {Two Rupees)
for which the search is made.

b}  For every additional yvear for which the R 200 ( Two Rupees)
search 15 comtinuoed,

(] For granting extract relating to each birth Rs 5.00 {Five Rupees)
ar death.

d) For granting non-availability cerdificate Rs 2.00 { Two Rupees)

ol birth or death.

(2} Any such extract in regard to a birth or death shall be issued by the Registrar or
the officer authorized by the Government in this behalf in Form No. 5 or as the
case may be, in Form No. 6 and shall be certified in the manner provided for in
section 70 of the Indian Evidence Act, 1872 (1 of 1872},

{3) If any particular event of birth or death is not found regisiered the Regstrar shall
issue a non- availability certificate in Form No. 10.

(4) Any such extract or non- availability certificate may be fumished to the person
asking for it or sent to him by post on payment of the postal charges therefore.

Interval and Forms of periodical returns under section 19 (1)- (I} Every
Registrar shall, after completing the process of registration. send all the Swatistical
Parts of the reporting Forms relating to each month along with a Summary Monthly
Report in Form Moo 11 for births Forim Ne. 12 for deaths and Form No. 13 for still
hirths to the Chief Registrar or the officer specilied by him on or before the 5™ of the
following menth.

{2} The officer so specified shall forward all such statistical parts of the reporting
forms received by him to the Chief Registrar not later than the 10 of the month,

Statistical report under seetion 19 (2).- The statistical report under sub-section (2)
of section 19 shall contain the tables in the prescribed formats appended to these
rules and shall be compiled for each year before the 317 July of the year immediately
following and shall be published as soon as may be therealter but in any case not
later than five months trom that date,

Conditions for compounding offences under Section 23, - (1) Any otfence
punishable under section 23 may, either before or afler the institution of ¢riminal
proceedings under this Act, be compounded by an officer authorized by the Chicf
Registrar by a general or special order in this behalf, if the officer so authorized is
satisfied that the offences was committed through inadvertence or oversigh or for the
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{2) Any such offence may be compounded on payment of such sum, not cxceeding
rupees fifty for ofTfences under sub-section {1), {2} and (3) and rupees ten for offences
under sub-section (4) of section 23 as the said officer may think fit.

17. Registers and other records under section 30 (2) (k). - (I } The birth regsster, birth
of an adopted child register, death register and still birth register shall be records of
permanent importance and shall not be destroved.

{2) The court orders and orders of the specified authorilics granting perrmission for
delayed registration received under section 13 hy the Registrar shall form an
integral part of the birth register, death register and still birth register and shall
nol be destroved.

(3} The certificate as w the cause of death furnished under sub- section (3) of the
section 10 shall be retained for a period of at least five years by the Chief
Registrar or the officer specified by him in this behalf.

{4) Ewvery birth repiater, death register and still birth register shall be retzined by the
Registrar in his office for a period of twelve months after the end of the
calendar year to which it relates and such register shall thereafter be transferred

for safe custody to such officer as may be specified by the Government in this
behalf,

18. Repeal and Savings. - (1) The Jammu and Kashmir Registration of Births and
Deaths Rules; 1975 are hereby repealed.

(2) Motwithstanding such repeal, any action taken under the rules so repealed shall be
deemed to have been taken under the corresponding provisions of these rules,

By arder of the Licatenant Governor.

\-nr'f
(Dr, Raghav Danger), IAS

Secrctary to Government,
Plannmg, Dev., & Monitoring Department

No: PDMD-PFRA7/2021 Brated {0, 10.2022
Copy to the:-

All Financial Commassioners {Additional Chief Secretanes).

Director General of Police, 1&K.

Registrar General of India, Ministry of Home Affairs, Gol, Mew Delhi
All Principal Secretaries 10 the Government.

Principal Secretary to the Licutenant Governor.

Principal Resident Commissioner, J&K Government. MNew Delhi,

Al Commissioners/Secretaries (o the Government,

Chief Electoral Officer, J&K.

loint Secretary (J&K). Ministry of Home Affairs. Government of India,
Iﬂ Drivisional Commissioner, Kashmir/Jammuo.

11, Chairman, J&K Special Tribunal.
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12.
13.
14.

13

I
1l
18.
| &
20.
21.
vy
23
24,
Fan
26,
P
28,
29.
30.
A
Ly J
33
34,

Dhirector General, Economics and Statistics, J&K,

Director Census Operations JEK,

All Pringipal Medical Colleges.

All Heads of Departmems/Managing Directors,

All Deputy Commissioners.

Secretary. J&K Public Service Commission’ BOPEE.
Commissioner, Municipal Corporation Srinagar / lammiu.
Director, Archives. Archaeology and Museums, J&K.
Secretary, J&K Service Selection Board! All Advisory Boards.
Director, Estates, J&K.

Gieneral Manager, Government Press, Jammu/Srinagar.
Regional Director { Evaluation and Statistics) Jammu/Srinagar.
Chief Executive Offacer, Cantonment Board, Srinagar’ Jammu.
Private Scoretary to Lieutenant Governor,

Ioint Divector {Central), Directorate of Economics and Statistics, Tk
Private Secretary to Adviser (B) to Lieutenant Governor.
Private Secretary to the Chief Secretary,

Private Secretary to Secretary 1o the Goverminent, GADL
Deputy Director (HOQ) . Directorate of Health Services Jammu/Srinagar.
All Chief Medical Officers.

All District Statistical & Evaluation {fficers.

In-charge Website, GAD' PDEMD.

Government Order file/Stock file.
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The following CRS are appended with the Notification.

| St | Form Title of the Form
No. | Number
1 1 Birth Report
2 1A Birth Report for Adopted Children
3 |2 Death Report
4 3 Still Birth Report
5 4 ' Medical Certificate of Cause of Death (For Hospital In-patients)
B 44 Medical Certificate of Cause of Death (For Non-Institutional
Deaths]
7 5 Birth Certificate
| 8 ) Death Certilicate
9 7 Birth Report (Legal information)
10 | B Death Report [Legal information)
11 9 Still Birth Report (Legal information)
12 10 Non-Availability Certificate
13 | 1] Summary Monthly Report of Births
14 12 Summary Monthly Report of Deaths
13 13 Summary Menthly Report of Still Births

4 copy of each of the above said forms is appended.
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GOVERNEMNT OF JAMMU AND KASHMIR
OFFICE OF THE REGISTRAR BIRTHS AND DEATHS
OFFICEDEPARTMENT

BIRTH CERTIFICATE

tssued under section 12/17 of the Registration of Births and
Deathis Act, 1969 and Rules 8/13 of Jammu & Kashmir
Registration of Births and Deaths Rules, 2021
This is to certify that the following information has been taken from the original
record of birth which is the register for (Local Area/Local hﬂd\]

..of TehsilBlock... e
] D11 31 AT ERER RS TE SRy -.11" S:ut: {Union territory...
3, Date o Birth oo siisssisissinsoms e s 3 Phace of Birth....c.
B T B P 1T R R POt B N s

B R B - s e e e e i e e s e i

7. Adress of parents at the time of hirth of the child 8, Permanent address of parenis

.........................................................

9, Registration No, e s 10, (3810 oF Registration. .o
1. Remarks iFany)......oocooiinn e

12.Date of issUe. e eerran

Signature of issuing authority

Address of the issuing authority
Seal

Ensure registration of every birth and death
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GOVERNEMNT DF JAMMU AND KASHMIR
OFFICE OF THE REGISTRAR BIRTHS AND DEATHS
OFFICEDEPARTMENT.

DEATH CERTIFICATE

Issued under section 12/17 of the Registration of Births and
Deaths Act, 1969 and Rules 8/13 of Jammu & Kashmir
Registration of Births and Deaths Rules, 2022

This is 1o certify that the following information has been taken from the original
record of birth which is the register for {Ln:ﬂl Area’Local ht.HItf}
-..of Tehsil/Block... MESEL )
ufD:slnl:t N R 111 "_'1Illte / Linion I-:Tnmrl.-

DR TR e e S e Rttt e s e

3 Eate ol et i e PG TR .
5. Wame of dMother,, ..o

6. Mame of FatherTushand ._.........cocooermermerseeion

T, Address of the deceased at the time of death §. Permanent address of the deceased

9. REISEBION NO. oo 10, Diote oF REgISration. ... .veerissse

B L T T T

T L T T

Signature of issuing authority

Address of the ssuing authority
Seal

Ensuire regisiratican of every birth nnd death
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Table B-1
(See Rule 15)

Live Births by Place of Occurrence, Districts (Rural & Urban) and Towns
with Population One Lakh and sbove,

Sl.No. Dristeict Binth by _|:rlac: of ' Place of residence of mother Place of residence |
QCCUITERCe - ol side the State
| M F T Within the Area | Outside the Arca
| | 2 3 4 0 7 8
1, District-1 R
U | .
. rl = |
Towns wit!, population one lakh and above ]
| Town-1
; | Town-2 |
2 Distriet-2 !
St |
Total -
U
L T =]




Table B-2
{Sec Rule 13)

Live Births by Place of Residence, Districts (Rural & Urban} and Towns with
Population one Lakh and above.

5, No DHstrict | Births by Place of Binh |  Place of Occurreace of the Birth
{ Residence of hotker Rate |
b F i Withiis the Area | Owizide the Arca

| 1 P 3 4 5 & 7 8

| District-1 R

¥
gl
Towns with population one lakh and above
Town-1 | -

= Town-2

2 Districi=2

Siate R

Toial
. U !
I 13 ]

Table B-3
{See Rule 13)
Time Gap in Reglstration of Live Births {Rural & Urban)
["SI. No. | District Rural
Number of Live Births Registered .
Within - Delayed Registration '
Prescribed Within 30 doys After 30 dnys but After | year
Time Limit Within 1 year
1 fale | Female Male | Female | Male Female Male | Female
1 2 3 3 5 | & | T B 9 10
|
| |
State ! ' | |
| Towal | o | . | |




SI, No. | District | Urban
f MNumber of Live Births Registered
Within Prescribed | Delaved Registration
Time Limit | Within 0 days | Afier 30 days but Afer | vear
| ] ] Within | vear
| Male | Female Mabke | Femal Male | Female Male | Femnale
] 2 11 12 (13 |14 15 16 17 18
‘ |
State |
Toral |
Table B-4
Live Births hy Sex and Month of Occurrence
1. District = Sex| Months - Total
N, Jan | Feb | Mar Apr | May | Jun | Jul | Aug Sep:r Oct | Nov | Dec
1 2 il 4 0 7 B g [1o] 11 (12013 14115 | 16
Diastrict-1 | M |
| F
|7 |
Dvistrict-1
| |
!
State | M
Total F | I




Table B-5

. {See Rule 15)
Live Births by Type of Aftention at Delivery (Rural & Urban)
RuralUrban | Tvpe of Attention at Delivery Total
Institutional [ Docter, | Traditional | Relatives | Not
Giovernment | Privade | Nurse Birth and Stated
and Mon- and Trained Artendani Cithers
ﬂﬂ'I-‘E'I'I'II'Eﬁ'_} Hiﬂh‘iﬁ'
] 2 3 4 - b 7 [
Rural 1 :
Urban | i ]
"{i} Towns with population one lakh and above
' Town-1
| Town-2
TR All Other
| Urban dreas
Urban Tatal |
 State Total | | | | ;
Table B-6
{Sec Rule 15}
Live Births by Method of Delivery and Type of Institutional for Institutional
Births (Rural & Urban)
[ Method of Type of Institution
Delivery Giavernment Hospital | Private and Non-Government Total
R 8] T R 8] L R L g
5 ] 7 | 3 | 4 5 B 7 s 9 10
Natural
Caesarean
Forceps/Vaccum
[ |
| Wot Stated
| State Total i

\o/



Table B-7
{See Rule 13)
Live Births by Age of the Mother and Birth Order {Rural & Urban)

- Ageof - ] Birth Order = | Toul
Mother 1 2335 ]a]7 (8]0 [10]11 [12 |13& |Not |
above | Stated

| 2 (3|4 [5[/6 |7 (89 |W0]l] 12 |13 | 14 15 L6

All Areas/Rural Areas/Urban Arcas

Balowl5 |
15-19 |
20-24 | . '
25-29 .
| 30-34 |
35-39

| 40-44

_di&above
| AgeNotStated |
| Taotal ' | | { |

s

Table B-8
{See Rule 15)
Live Births by Birth Order and Age of the Mother for Towns
with Population 1 Lakh and above.

1

[Age of [ Birth Order Total
Mother 1 ]2 (3 [+ [5 (6 [718]9 [10 11 [12[13& [ Nat
I N Above | Stated
[T = 1% 14 (|5 16 |7 (8|9 l10]11]12 |13 |14 15 16

M»ﬂ’&




Table B-2

. (See Rule 13}
Live Births by Age and Level of Education of the Mother (Rural & Urban)
Ageof Level of Education of the Mather 3 | Total
Mother lliterate | Below | Primary but | Marric but [ Graduate | Not
Primary | Below Matric Below & above | Stoted
Graduate
1 2 3 | 4 5 6 7 8
All AreasRural Areas/Urban Area
| Below!$ ' | |
15-19 £
20-24 .
25-29
30-34 i
35-39
40-44 .
| 45&above i
Age Not |
Suted |
| Total ' ' |
Table B-10
{Sec Rule 13)
Live Births by Level of Education of the Father and Birth Order (Rural & Urban)
Level of = Live Birth Order Total
Education I|]z 3\-: 5 6718192 (10 11[12 13& | Mot
of Father Above | Stated
1 ziaidlsarﬂamnlnmm 15 16
All _ErEﬂs-l'RUIE] Areas/Urban Areas
| Iliterme [ [ 1 ’ =
 Below I ' |
| Primary
| Primary but
Iil:l:rw matric
| Matric but below
unte |
Chrnduate & pbove I
Nt Stated
| Toml |

LJ\M




Table B-11
(See Rule 15}
Live Births by Level of Education of the Mothér and Birth Order (Rural & Urban)

| Level of : Live Birth Orde | Total |
Education I |2 3|.:|5 & (7 (B9 [10]11]12|13& |t
| of mother . ahove | Stated
1 s 314151617 (%8[9 [e[1f1z]1xi1e G0 | 16
= All Areas/Rural AreasUrban Areas
Wliterate | | | ’ y= | |
Below Primary |
Primary bui
below matric |
Matric but
| below graduate
Giraduatedabove : .
Mot Stated ,
| Total | |

Table B-12
(See Rule 15)
Live Births by Age of Mother and Birth Order for each Level of Education of the Mother
Rural

I Age of | Birth Order Total

Mother (1 12 13 [4 |5 |6 17 [8 [9 10111 12 |13& Nl
' ahove | Stated

“Iﬁdi.ﬁ?ﬁﬂlﬂlll 12 |13 [ 14 13 16

)

|
" All Educational Levels/[|literate/Below Primury Prirary I!!Ll‘t below MatricMatric but below Graduate/Graduated Above

| — T | §

40-44
45 & above | | ] —
ot stated | | | T

All Educational Level also includes the education level pot stated.

\_DQ\WK




Table B-13
' iSee Rule 15)

Live Births by Age of Mother and Birth Order for ench Level of Education of the Mother

U'rban

Age of Birth Order

i Tatal

Mother T3 17 4 |8 |6 |7 18[9 110

12 | 13& | Mot

above | Stated

T > 13 14 |5 18 17 1819 (101

12

13114 11§ 16

Al Edueaional Ley e!pll_lﬁtg_:_hnﬂ:lmi F‘er!;I; Primary but I:l!llnw Miatric/Matric bul b

Below 13

elow Graduate/Geaduated Adove

15-19

1.

| 20-24

35.39

[ 30-34

| 35.39 ' |

40-44

| 45 & above |

" Not stated | L] |

1

'l ]
All Educational Level also includes the education level not stated.




Table B-14

(See Rule 15)
* Live Births by Age of the Mother, Birth Order and Religion of the Family (Rural)
| Ageof Birth Order Total
Mother 11 12 13 1315 (¢ |7 89 [10]11[12]13&above | NotStated
[1 213 lalsle 73 o l10in (0213 |14 15 16
All religions® HindusMuslims/Christians/Sikhs/Others™*
Below 15 | i . ] !
15-19 i
20-24 |
[ 25-29 | |
30-34 _ i
35-10 |
| 40-44 |
| 45&above L. |
Mot stated
Total | |

* - Religion not stated have been included in “All religions™.

** - Minor religious groups have been combined under “Others™.

Table B-15
[See Rule 13)

Live Births by Age of the Mother, Rirth Order and Religion of the Family (Urban)

Ageof
Mother

Birth Order

Total

2]

2

3

-

516

71819

11

12 | 13&above

MotStated

Ped

Bad

1

5

6 [T B ]S

i0

12

13 | 14

13

16

All religions® Hindus/Muslims/Christians/Sikhs'Others**

Below 15

| 3-29

20-24

25-29

30-34

35-39

| ADn-44

43k Above

Nol Stated

Total

. I i
* . Religion not stated have : -
=* . Minor religious groups have been combined under “Others™.

been

included in “All religions™.




Live Births by Occupation of the Father and Birth Order (Rural & Urban)

Table B-16
(3ee Rule 15)

" Oceupation
of Farher

Birth Order

1[2]3 ][4 [5]67[8]9

L1

:I'_I

i

Abov

13& | Not
Stated

]

1

B EAEEEIL

01

12

13 |

14

13

.'II] Areas

Rural AreasUrban Areas

Professional, Technical
and Related workers

Administrative Executive and
Managerial workers

Clerical and Related workers

| sples workers

N E—

Service workers

Farmers, Fishermen, Hunters,
Lopgers eic. and Related workers

| Transport Equipment Operators and
| Labourers

Production and other related workers, |

Workers whose Qccupation are not
elsewhere ¢lassified

Mon-workers

| Total

N

Live Births by Occupation of the Mother &

Table B-17
(Ser Rule 13)

nd Birth Order (Rural & Urban)

Qecupation

Birth Order

Tonal

af Mother |

>1314(516|7]8]9 [10

11

12

13&

Above

Mot
Stated

1 2

3/4(5]6]7181%[10]11

12

13

14

15

16

All

Professioial, Techmical
and Related workers

Areas/Rural Areas/Urban Areas
I

~ Administrative Executive and
| Managerial workers

Clerical and Related workers
Sales workers

Service workers

Farmers, Fishermen, Hunters,
Loggers ete. and Related
wiarkers

Production and other related
workers, Transport Equipment

Operators and Labourers

Workers whose Oecupation are




-

« ot elsewhere classificd

| Non-workers

Tatal

Table B-18
(See Rule 15) ;
Live Births by Duration of Marriage of the Mother and Birth Order {Rural & Urban)

| Duration of
Marmage

8

irth Order

Total

—
I

| 4 5

b

(71819

10 11

12

13& | Not

{in vears)

Above

Stated

1

L]
Lad

4 5 fi

3

gl9[10]11

]‘I'

s

13

14 13

| 16

All .-".reas’ﬁumil

AreasTlrbon Areas

04

-

|

3-9

10-14

(1519

20-24

25-29

30 & above

Mot stated

Total

Live Births by Duration of Marriage and Age of the Mother (Rural & Urban)

Table B-19
{See Rule 15)

“Duration of

Marriage

Age of Mother

Total |

Belowls

| 15-19

024 | 2529

30-34 |

45 & above

Mot Stated

2

1

i 4 |

5

6 7

35-39 | 40-44

B

8

10 11

All ArcasRural

Areas/Urban Areas

-4

5-9

C10-14

15-19

20-24

25-29

| 304 above

| Mot Stated

| Total




Table B-20

{See Rule 13)
Live Births by Duration of Pregnancy and Birth Weight (Rural & Urban)

Duration of
Pregnancy

"~ Birth Weight (in Kgs) _

Less than 1.500

[ 500 — 2.000

2.000 — 3,000

3.000 — 4.000

R

U T

| R

U 4 5

R

U

T

R

U

T

| (in weeks)
’ |

2 3 4

5

& 7

B

g

10

12

i3

<32

32-36

37-39

40

41+

Mot Stated

Total

Duration of

Pregnancy
{in weeks)

|

Birth Weight (in Kgs)

Total

4.000+

R L X

R

Mot Stated
Uy IT

=|C

14 | 15

16

1

7 | 18

19 |

22

<32

3236

37-39

&0

4]+

Mot Stated

Toal

\pr




Table B-11
{See Rule 15)
Live Births by age of the Mother and Birth Weight (Rural & Urban)

Age of
Mother

“Birth Weight (in Kgg) _

Less than 1.500

1 500— 2000

3.000 — 4.000

R

U

T

R U T

2.000 - 3.000
[T

R

8]

R

Uri_

2

3

4

5 6 I

8

9

10

12. 1 13 |

Below 15

15-19

20-24

23-29

30-34

35-39

40-44

45 & shove

Not Stated

Total

Ageof
Maother

Birth Weight (in Kgs)

4,000+

Mot Stated

Total

R |lu IT

R

u

14

13

16 |

17T | 18

20

21

Below 15

15-19

20-24

25-29

30-34

3539

40-44

45 & above

Not Stated

Total




Table B-22
Live Births by Birth Order and Birth weight (Rural & Urban)

| Binh | Birth Weight (in Kgs)
| Order Lessthan 1.500 | 1.500-2000 2.000-3000 3.000-4.000
',_jRLFT_RL'TRL'TR'LTT
— 12 21 4+ ] 0 6 71 8| % tin )il |13}l
1 | | |
2 | .
3
L 4
. ]
6
T -
8 ] |
g |
| 1E& A bove
| Mot Stated _ (-
Total i |
Birth Birth Weight {in Kgs) Total
Order 4. 000+ Not stated
1 R Bl T I RIUGIT F RYW ] T
' i L 14 15 (e | 17181920121 )32
1 | '
2 —1
3
4
5 it —
6 | |
-}- |
8
g
10&Above
Not Stated
Total

\#7




Table B-23
(See Rule 15)
Live Births by Method of Delivery and Age of the Mother (Rural & Urban)

Method of | Age of Mother Total I
Delivery | Belowl5 | 15-19 | 20-24 | 25:29 | 30-34 | 35-39 | 40-44 | 45&above | Not stated |
1 z | 3 4 5 6 7 B 9 10 11

i : All Arcas/Rurel .a.ms[mrhm Arces "
[

Matural

i Cagsgrean

Forceps/
Vocuum

Mot Stated '

Total | ' . |
| | i L j i |

\o)




- Table D-1
" {See Rule 15)
Deaths by Place of Oceurrence, Districts (Rural & Urban) and Towns with
Population One Lakh and above.
i Sl District Deaths by Place of Ogournence Place of Residence of Deceased | Place of Residericel
| Mo M | F | T Within the Area | Cutside the Area | Out side the Sate
1 3 i I 5 | 5 7 3 :
| District-1 R
U
T .
= | =
(2. | District-2 !
R
U
T
State Total R
Uu_ |
Table D-2
(See Role 15) |
Denths by Place of Residence, Districts (Rural & Urban) and Towns with
Population Onc Lakh and above |
sl Disarict Deaths by Place of Residence | Death Place of Oceurrence of Death |
Mo M F T | Rate | Within the Area | Dutside the Ares | .
1 2 3 4 5 | & 7 8 |
11 Dhisirict-1 R | 3
U -
L) ' |
Town-1 = |
| Town-2 |
|2 D_i_lsnﬁ-:t{{
R
l T |
[ State Towal R |
U
T




- Table D-3
(See Rule 15)
Time Gap in Registration of Deaths {Rural & Urban)

Sl | District Rural

No | Number of Deaths Registered
e Within Prescribed Delaved Registration
| Time Limit Within 30 days | After 30 days but | After | year
| Within 1 year
| Male Female | Male | Female | Male | Female | Msle | Female

T £ 3 4 E 3 7 8 9 10

|I |
|
1
I

i State Total |

SL. | District Urban Bt

No Number of Deaths Registered

: Within Peescribed Delayed Registration
Time Limit Within 30 days | After 30 days but | After 1 year
| Within 1 year
Male - | femalc | Male | Female | Male | Female | Male |Female

1 ]2 11 112 13 14 15 16 17 18

|

State Toal | |




Tahle D-4
{See Rule 15)

Deaths hy Sex and Month of Occurrence

e —

Sl | District | Sex Month : Tﬂwrl
! No | - Jan. | Feb. | Mar. | Apr. | May, | Jun. | July. I Aug. | Sep. | Oect, E‘H-nx'. Dec |
Ty 2 13]4 |5 |68 17 1% 9 1w |n {12 [13 |14 |15 |16 |
- P 1 ' =]

F | L. | :
iy ' i |
! T
M
State F
Total | T |
Table D-5
[ See Rule 15)
Deaths By Type of Attention at Death (Rural & Urban)

| Rural/Urban Type of Anention at Death Total

i [nstitutional Medieal Attention Mo Medical

' (Other than Aftention

Institution
, 1 2 1 4 5
| Rural
Urban
_ann-l
CYWTE-2 I
1—_
Urban Total
State Towl




Table D-6

(See Rule 15)
e Deaths by Age, Sex and Religion of the Deceased (Rural & Urban)
Age Religion of the Deceased Total
' Hindus Muslims Christians Others*®
Male | Female | Totwl | Male | Female | Tatal | Male | Fermale | Total | Male | Female Totnl | Malke | Female | Tl

11 7 |3 4 |5 |6 T 18 19 0 [u [12 J13 14 [15 16
| All Areas/Rural Areas/Urban Areas

Blelow [ veers i | | |

1-4 |
514 L
(1524 5
| 25,34 !
L 385-44 | ' |

[ 45-54 ‘

35-64

65-69

70 &sbove

Age not !

Stated

| Total | |

» Minor religious group may be classified in to Others.




Table D-7

; (See Rute 15)
Deaths by Age, Oceupation and sex (Rural)
[ Decupation of the Deceased Sey Age of the decensed Tetal |
' 10-14 | 1524 | 25-34 | 35-44 | 45-54 | 55-64 | 65-89 | "0and | Agenot '
| . Above | Stated | '
' 1 3 | 4 | 8 6 | 7 B ) 10 TREE

Frofessional. Technical
And Retited workers

N

L]
1

Administrative Executive
And Managerial workers

| Clerwcal and Related workers

Snbes workars

 Bervice workers

B T S

-

Farmers, Fishermef, Hamers
Loggers ¢1c, and Related worker

Production and other related

'ﬂII-JﬂI-—iﬂE—lﬁﬁ—!*nE-—I-ng—i'nEu

Workers, Transpon Equipment
Operators and Labourers T =1
Workers whoe Occupation are M "
Mot elsewhere classified F
T
| Non-workers M
F 1
1 =
M !
Toanl F
T




Deaths by Age, Occupation and sex (Urban)

Table D-8
(Sec Rule 15)

Cecupntion af the Deceasad Sex Age of the deceased Tolal
i |14 | 1524 | 35-4 ”Mi{: 45-54 | 55-64 | 65-69 | TOand | Agenot
| | Above Sinjed
] 3 | 4 5 1] ) 8 9 |0 [l }2
Professional, Technical o
| And Related workers .
4
Administrarive Executive |
And Managerial workers
Clerical and Related workers =

Sales workers

Service workers

=

Farmers, Fishermet, Hanters

Loggers etc. and Related worker

Production and other related
Workers, Transport Equipment
Dperatars and Labourers

Workers whose Occopalion are
Mot elsewhere classified

i_Huu—wcutm

e

Tatmnl

I o e N P S e B E o e BT E N B L o S Tt o B | S L




Table D-9

- (See Rule 15)
- Deaths by Age, Occupation and sex (All Areas)
r Orccupation of the Deceased S | Age of the deceased B Total |
_10-14 | 1324 | 35.34 | 35,44 [ 45.54 [ 55.64 [ 6569 | T0and | Agenos |
| - Above | Stated .
I 3 | 415 & | 7 8 9 1 11 12
Professional, Technical | |
And Retared workers | '
Admintstrative Executive i

And Managerial workers

e

Clerical and Related workers

Sales workers

© l—

o=

Service workers

Fatmess, Fisherten, Hunters
| Lopgers ete. and Related worker

Production and cther related
Workers, Transpart Equipmen
Crperatars and Labourers

. p—

Workers whose Occupation are
ot dleewhere classified

=

Mon-workers

Tzl

= 7 TR A (X S S E e E S e




Table D-10
(See Rule 15)

* Deaths by Cause of Death, Age and Sex for all Deaths Medically Certified or Not

'8l | CauseofDenth | Sex | Age of the Deceased Toml
Mo Below | |4 | 514 | [5-24 [ 2534 | 3944 [ 45-54 | 5564 | 6589 [ T0=nd | Age not
Iyear I above | Stated
1| 2 3] 4 [5] 6 | 7 [ &1 8 | @] 1213 14 | 15
| M
F
T
I
I
| |
Total i M |
F
T
Table D-11
[Ses Rule 15)
Deaths by eause of Death, Age and Sex for Medically Certified Deaths
51 | Couseof Death = Sex Age of the Deceased | Totat
Mo Below | 14 [ 514 | 1524 | 2534 | 3544 [ 45.34 [ 5564 | 65-89 | Toand | Agenor
. | year ! above | Stated
| 2 i 4 3| B 7 4 9 10 11 12 13 14 15 |
M
F
|. T
|
I |
| |
iTnlul M |
F
I




Table D-12

{Sece Rule 15)
Infant Deaths by Place of Oceoarrence, Districts (Rural & Urban) and Towns with
Population One Lakh and above.
| L | Diswier | Deaths by Place of Occurence Place of Residence of Mother ﬁ;;_nlmn?'
MNo. ! = L ' F | T Within the Area | Outside the Area | out Side of State |

. 5 g I
District-1 R '
v |
-
Town-|
Town-2 |
|
| District-2 R T
3 [
T '
| Town-1
Town-2 :
State Total R
U
T

Infant Deaths by Place of Residence, Districts (Rural & Urban) and Towns with
Population One Lakh and above.

Table D-13
{See Rule 15)

|r 8 | District L Preaths by Place of Residence of Mother Infani Place of Occurrence
| Mo | i T Mortality Rate | Within the Area | Qutside the Area |
! 2 : s £ 7 & !
, District-1 R | . |
- U ;
|
| "E'
Town-|
. Town-2
District-2
B
8
I
Town-]
Town-2
State Towal R
§
N T




Table D-14
(See Rule 15)

Infant Deaths by Age and Sex (Rural & Urban)

| Sl Age Rural Urban All Areas
| Na. Male | Female | Total | Male | Female | Total | Male | Female | Total
L1 2 | 3 4 -, 6 7 8 | 9 10 11
11 | Tdays | '
F Tdays- | , |
2B days | L A | 1
3 28 days- | ' |
I year ,
4 Age not : [
stated '
Total
Table D-15
(See Rule 15)
Pregnancy Related Deaths by Age Group of the Deceased and Cause of Death
For Medically Certified Deaths (Rural & Urban)
Cause of Death Age of the Deceased Total
| Below(® | 15-19 20-24 | 25.29 Jp-34 15-39 -4 d5fabove | Mot Stated
| ] 3 3 " 6 7 8 9 10 Tl
I All areas/Rura| Areas/Urban Areas '
! [ I | !
: | | |
| | |
| |
| _ |
| | |
r—F Total | [




Pregnancy Related Deaths by Age Group of the Deceased and Cause of Death

Table D-16
(See Rule 153

For all Deaths Medically Certified or not Deaths (Rural & Urban)

Cause of Death Aje of the Deceased Tosl
Below!5 | 1519 | 20-24 | 35-29 | 30-34 | 33-39 | 40-44 | 45&above | Mot Sisted
1 - & 3 -1 &5 ] & i 8 g 10 11
All AreasRural ArcasUrban Areas
| | |
| | |
|
|
| |
Total '
Table D-17
(See Rule 15)
Pregnancy Related Deaths by Age and Level of Education (Rural & Urban)
Age Level of Education Tkl
| literate Below | Primarybut | Matric but | Graduste Nok
. Primary | Below Matric |  Below & Above Stated
| | Cirngduare
1 [ 2 3 4 5 6 7 ]
| Below 15
15-19
20-24
25-29
1034 i
35.19
4044 |
45&above
N stated
Total




Table D-18
{See Rule 15}
Pregnancy Related Deaths by Age and occupation (Rural & Urban)

| Decuparion of the Deceased

Age of the Deceased

e

Belowls | 1519 i!ﬂ—lﬂ

2524

34 | 3539

4044 | 43 and
| abowe

| Mot

Stated

Todal |

All Arauyﬁmai Areas/Urban Areas

Professional, Technleal and
Related workers

e ——

Administrative Executive and
Managerial workers

e s ——

Clerical and Rebuted workers

Cales workers

&

Service workers

Farmers, Flabermen, Humers,
Loggers ete. and Related workers

Production amd other related
Workers, Transport Equipment
| Oiperators and Labouwrers

Workers whose Occupation are
Mot elzsewhere classified

Mon-workess

Total

Table D-19
(See Rule 15)

Deaths by Selected Cause of Death, Age, Sex and Habit (Rural)

Sl T-E‘I;Icchud Cause Sy,

A

No. | of Death '

Belowld | 15-24

25-34

1544

45-54 | 55-64 | 65-69

T and
| | abowve

Age na
Staged

Tetal

| 2

4

I
B 6

7

g | 5 | i0 1

12

13

| 3
M
F
[

Only Smoeking'Only Chewing Tobacco/Only
Only Drinking Alcohol/Smoking and Chewing Tobacco/Smoking and
Chewing Arecanuy/Smoking and Drinking Alcohal/Chewing Tobaceo
And Arecanut'Chewing Tobacco and Drinking Alcohol/'chewing
Arecanul and Drinking Aleohol/Smoking. Chewing Tobaceo and
Arecanut/Smoking, Chewing Tobacco and Drinking aleohol’Smoking,
Chewing Arecanut and Drinking Alcohol/Chewing Tobacco, Arecanut
And Drinking Alcohol/All Habit'Habit Not Known

Chewing Arecanut/

oy




Table D-20
(See Rule 15)

Deaths by Selected Cause of Death, Age, Sex and Hahit (Urban)

|5l
| ‘N,

Selecied Cause
at Dhzath

Gy |

Age O

Below| 5§ | [5-24

| 25-34 | 2544

45-54

5564 | 6560

70 anid
ahave

| Age not
| Samted

i

T'atal

|

2

4

5

]

7

9

10

11

12

13

Only Smoking/Only Chewing Tobacco/Only Chewing Arecanut/
Only Drinking Aleohol'Smoking and Chewing Tobacco/Smoking and
Chewing Arecanut/Smoking and Drinking Alcohol/Chewing Tobacco
And Arecanut/Chewing Tobacco and Drinking Alechol/chewing
Arecanut and Drinking Alcohol/Smoking. Chewing Tobacco and
Arecanut'Smoking. Chewing Tobacco and Drinking aleohol/Smoking,
Chewing Arecanut and Drinking Aleohol/Chewing Tobaceo, Arecanut
And Drinking Alcohal/All Habit'Habit Not Known

Table D-21
(See Rule 15)

Deaths by Selected Cause of Death, Age, Sex and Hahit (Rural & Urban)

&l
M.

EE'IIEI.-IEEBI.'IEE
of Death

Sex

—

o

Below] 5 | 1524

25=-34

JE-d44

45-54

55-64

'55 -ﬁg

T and
ghove

A g not

Teoual

Stated

2

| 5 | 6 17 &1 % | o] D 12| 13

3
M
F
I

Only Smoking/Only Chewing Tobacco/Only Chewing Arecanut/

Only Drinking AlcoholSmeking and Chewing Tobacco/Smoking and
Chewing Arecanut’Smoking and Drinking Aleohol/Chewing Tobacco
And Arecanut Chewing Tobacce and Drinking Aleshol/chewing
Arecanut and Drinking Alcohol/Smoking, Chewing Tobseco and
Arecanut' Smoking. Chewing Tobacco and Drinking alcohol Smoking.
Chewing Arecanut and Drinking Alcohol/Chewing Tobacco, Arecanut
And Drinking Alcohol/All Habit'Habit Not Known




Table 5-1
(See Rule 15)
Still Births by Place of Occurrence in Districts (Rural & Urban)

51 | Difscrict S1ill Births by Place of Occurrence | Place of Residence of Mother Place of Residence
Mo o | N E T Within the Area | Dhitside the Ares | Catside the Sats
. 3 4 5 i 7 B
District-1
District-2 | :
State Total
R
u
T
Tahle 5-2
(See Rule 15)
Still Births by Place of Residence in Districts {Rural & Urban)
SL | District _5till Births by Place of Reskdence of Mother | Stll | Place of Dccurrence of Still Binth
Wa ¥ F T Birth | Within the Area | Outside the Area
Rate 1
| . 3 & 5 & | 7 B
| District=| |
| Digtriet-2
I { |
Seate Tatal |
R
0
T 1 —




Fer Table 5-3
" (See Rule 15)
Still Births by Sex and Age of the Mother (Rural & Urban)
Age of i Still Births
Mother Rural Areas Lirban Areas All Arcas
| Male | Femnale | Total | Male | Female | Total | Male | Female | Total
: | 3 3 4 s | 6 | 7 5 [ 10
| o |
Below |5 vears 1
15-19 -
. | !
| 20-24 . |
35.29 ' ]
30-34 i j
| |
35-19 | .
4044 .
35 & above : i
Age not stated '
Ir Tuotal
Table 5-4
{See Rule 15)
Still Births by Sex and Duration of Pregnaney (Rural & Urban)
Duration of _ still Births
Pregnancy | Rural Areas Lirhan Areas i All Areas
(in weeks) | Male | Female | Total | Male | Female | Total | Male | Female | Total
1 2 1 4 5 6 7 B 9 0|
<32
12-36
3739
a0 1 i
40+ | |
| Not Stated ! ]
Total L ]




P Table 8-5
* (See Rule | 5)
Still Births by Sex and Type of Medical Attention
Received at Defivery (Rural & Urban)

RuralUrban Type of attention at Delivery Total |
__Institutional | Doctor, Nurse | Traditional | Relatives | Not
Government | Private and Non- | And Trained Binh And Stated
Government Midwife Attendant Others |
. 1 2 - 4 5 ] 7 2
Rund
| Lithan | .l
| (i) Towns with populaticn one lakh and above
' Town-1
| Town-2
I
(1Al Other
Lirban areas l
: |
L'rhan Total
State Total |
Table 5-6
(See Rule 15)

Still Births by Cause of Still Births and Age of the Mother (Rural & Urban)

| 5. | Cause of Age of Mother Total
Mo | Still Biths | Below13 | 15-19 | 20-24 | 25-29  30-34 | 35-39 |40-44 | <45and | Agenot

| above | Stated

1| 2 3 4 ] . Y 8 9 10 11 12

Rural Areas/Urban Areas/All Areas
|

'—

|
|
| Total ' | 1 |

A




Tahle 8-7
(See Rule 15)
Still Births by Cause of Still Births and Age of the Mother (Rural & Urban)

51, "Ageof | Duration of Pregnancy (in weeks) Total |
| No. Mother | Below 32 | 32-36 | 37-39 40 40+ Mot Stated
1 2 3 1 | = [ 7 8 9
| Rural Areas'lrban Areas’All Arcas
i
Toral




10270471202 2/Coordination Section

Table A-1: Population, Registration Units, Monthly Returns Due and Received
. (Rural Areas) -
5L | Disricts | Populationas per | No.of No. of Mo, of Na. of Monthly _.I.mmz:_.wnmn Mid year [
Na, last census Registration | Monthly | Monthly Returns Population .
Units Returns Returns not recefved
[ due |received | 000000 )
Actual | Adjusted Total | Adjusted for m
for incomplete
incomplete
returns S | S _
- 8 . = |
il | || eSS (eSS =i _(5%12) | [6-7)

Table A-2: Population, Registration Units, Monthly Returns Due and Received
{Urban Areas)

e } S - L 1 I,

51 | Disricts Population as per | No. of No. of MNo. of Mo. of Monthly Estimated Mid year
No. last census Registration | Monthly | Monthly Returns Population
Units Returns | Returns not received
due received |
Actual | Adjusted _ Total | Adjusted for
for incomplete
incomplete —
) returns & - cad
i . 8 | )
| (5*12) 67 |

= Eia




